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SHRIMATI TARKESHWARI SINHA :
You had announced yourself that you
would conduct an inquiry...

MR. SPEAKER : I shall look into the
records, and see that any derogatory or
aspersive remarks are not allowed, Now, I
shall put the motion to vote :

The question is :

“That the Bill further to amend the
Petroleum Act, 1934, be taken into
consideration.”,

The motion was adopted.
MR. SPEAKER : Now, we shall take
up the cluuses. There are no amendments

10 clauses 2 1o 4. So, 1 shall put them to-
gether o vote,

The question is :

“That clauses 2 to 4 stand part of the
Bill",

The motion was adopted,

Clauses 2 to 4 were added 10 the Bill,

MR. SPEAKER : The controversial
clauses are 5, 6 and 7. Shall we dispose
them of now ?

SOME HON. MEMBERS : No,

MR, SPEAKER : Then we will conti-
nue after the lunch recess. Except for the
sad incident at the end of the zero hour,
it would have been over by 1 P.M.

We have come to the normal working
hours; from today we will have the usual
lunch hour and we will rise at 6 P.M. But
1 would request members to stick to the
time schedule,

13.17 Hrs.
The Lok Sabha adjourned for Lunch

till fiften minutes past Fourteen of the
Clock.
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The Lok Sabha re-assembled after Lunch

at twenty minutes past Fourteen of the
Clock.

[Mr, DEPUTY-SPEAKER in the Chair]

CENTRAL UNIVERSITIES (STUDENTS
PARTICIPATION) BILL
OPINION
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SHRI S. M, BANERIEE (Kanpur) :
This morning we wanted o raise a very
important issue, Because of American
aggression in  Cambodia, there was a
demonstration of the youth in Delhi, which
included some ladies also and Miss
Sumitra Chakravarty, a young and leading
advocate of the Supreme Court was one of
the participants. At that time I was not
allowed because papers were being laid,

MR. DEPUTY-SPEAKER : 1 under-
stand that the Speaker had disallowed this
matter this morning when it was raised.

SHRI S, M. BANERIJEE : The Speaker
neither allowed it nor disallowed it. The
charge against her is under section 332,
that she wanted to beat a policeman, Can
a lady beat a policeman?

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : If you meet that lady your-
self you will realise that she has the
courage to beat the police; she is smarter
than Banerjee...

(Interruptions,)

SHRI S, M. BANERIEE : You ask the
Home Minister to make a statement,



205 Petroleum

st wu fowd ;. aww wEEE,
W AT AN 78 A S § i 3T
TTH & o7 Ao Ko W, qTAIHE A
¥ qfaw &aq 9T IFEA fear av
IA F1 qqrgr aqr fF GH-HAT groA
F dea 37 %1 frwae faar mar
e o a9 wUA & A9 @y W@
at T ura #1 3w § wre fror mn..

MR. DEPUTY-SPEAKER : We are not
discussing it.
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SHRI  SHRI CHAND GOYAL
(Chandigarh) : Mr, Deputy-Speaker, you
are very well aware that the talks which
were going on between the Government
and the NGOs of Himachal Pradesh had
broken down. The Congress Party had
decided to hold its session at Simla and
they will be faced with black flag demons-
tration. Today the MLAs of Jan Sangh

and others are staging a dharna in front
of the residence of the Prime Minister.. .

(Interruptions.) Kindly ask the Home
Minister to make a statement,

PETROLEUM (AMENDMENT) BILL—
contd,

MR. DEPUTY-SPEAKER : We take up
clause-by-clause consideration of the Bill.

Clawse 5.—(Amendment of section 4).

SHR] D, R, CHAVAN : [ move :
THE MINISTER OF STATE IN THE
MINISRY OF PEROLEUM AND CHEMI-

CALS AND MINES AND METALS.

Page 2—
For Clause 5, substitute—

‘Amendment of section 4.
5. In section 4 of the principal Act,—

(n) for the words “dangerous petro-
leum” wherever they occur, the
words and letter “petroleum
Class A" shall be substituted;
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(b) in clause (1), the words “includ-
ing the charging of fees for any
services rendered in connection
with the import, trangport and
storage of petroleum” shall be
inserted at the end.'(11)

The rcason for this amendment is,
Clause (d) of section 4 (rules for the
import, transport and storage of petroleum)
has been amended to insert “including the
charging of fees for any services render
at the end as there i¢¥ no provision in the
present Act o charge any fees for various
services, etc,

MR, DEPUTY-SPEAKER : The amend-
mend has been circulaled and the hon.
Members have seen it.

MR. DEPUTY-SPEAKER : The question
is
Page 2,—

for Clause 5. substituie—
‘Amendment of section 4.
5. In section 4 of the principal Act,—

{a) for the words ‘‘dangerous perto-
leum" wherever they occur, the
words and letter ‘“pelroleum
Class A" shall be substituted;

b

—

in clause (1), the words “includ-
ing the charging of fees for any

services rendered in connection
with the import, transport and
storage of petroleum™ shall be
inserted at the end.” (11)
The motion was adopted,

MR, DEPUTY-SPEAKER : The

question is :
“That clause 5, as amended, stand

part of the Bill.”
The motion was adopted,

Clause 5, as amended was added to the
Bill.

Clauses 6 and 7 were added 10 the Bill,
Clanse 8—(Substitution of new sections
for sections 7 and 8.)

SHRI SHIVA CHANDRA
(Madhubani) : I beg to move :

JHA



